IN THE CENTRAL ADMINISTRATIVE TRIBUNA%, HYDERABAD BENCH
AT HYDERABAD.!

LI J

Date of decision: 2nd Sepgember,1997.
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Between:

and

1. The Junior Engineer (Projects)-I,
S.E.Rly., Vizianggaram - 535 203.

2. The Bridge Inspector (OL), SE Rlvy.,
Contonment PO, Vizignagaram 535 203,

3. The Asst. Engineer, SE Rly.,
Vizianagaram - 530 004,

4. The Divisional Railwayy Manhager,
Sk Rly., Visgkhapatnam 530 004.

5. The Chairman, Rzilway Board

(reptg. Union of India), Rail Bhawan,
New Delhi 110 001. .o Respondents.,

Counsel for the applicant: Sri C.Suryanaravana.
Counsel for the respondents: Sri N.R.DevaréjQ
CORAM:

Hon'ble Sri R. 'Rangarajan,lember {(a)

Hon'ble ©ri B.3. Jai Parameshwar, Member (J).

JUDGHENT,

(per Hon'ble Sri R. Rangarajah;, lMember (&)

Heard Sri C.suryanarsyana, learnedicounsel for the

applicant and Sri N.R.Devaraj, learned standing counsel for

the respondents.
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The applicant gsubmits that he was in Railway
service as a casual labourer earlier to 1981. Because
he was a casual labourer prior to 1981, he rebresented
that his name has $o be included in the Supplementary

Live Register but that was not accepted. Henece he
filed 0.2.N0.548/92 which was disposed of on 10==3.-1994,

In pursuance of the directions given in that 0.A., his

naMe was entered in the Live Casual Labour Register.

A direction was aglso given in that O.A., to consider
his caze for appointment)if his junior,on the basis of
Ehe entry of his name in the Live‘Registe;'has already
been appointed regularly. The agpplicant in this C.A.
submits that number ©f his juniors were appointed as
Gangmen in various sections who were junior to him.
Gmtthe basis of number of days he has put in as a
Casuél labourer) Hﬁe was sent for medical test, but
he was not found fit xf:aggﬁiﬁg_for appointment in the
category of Gangmen as-ﬂe is physically handicapped.
Then he requested for medifal examination ih C-1 category

but his request was not complied with.

In view of the above, he filed this 0.A., prayving

for a direction to the respondent Authorities to send him

to C-1 Medical Examination and appoint him either in an

office or as a Bridge Chowkidar or even as a Safaiwala.
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The applicant uhs sent for Medical Examination

for B-I Categofy. It is stated that he was not found

- fite in that category. Whether he should be sgnt for a

lower Medical category against Physically Handicapped

quota has to bd determined by the Respondents Authorities

on the basis of availability of the &f #¥mg posts

and the €ategories for absorbing him against the lower
. . Gmbf

medical standard. Hence, no further directionngiven

in this connection unless the facts are fully known.

But we are of the opinion that the Genheral Manager

can decide this issue after checking all the details

of the applicant
on the basis of the representation/whether to send
him fof Medical Examination under C-1 Medifal gﬁtegory
ﬁl Bé!’l

of not. If the General Manager satisfieﬁiphat the

applic,nt can be sent for that category wviz., C-1

under
and also work is available to employ him 3m/the

Medical standazrds for which he is suitable,X¥s he

has to Pass orders in this connection.

In view of the sbove, the following directions

are given:
a) The applicant, if so advised,éfgbmit a
detailed representation to the General

Manager, within two months from the date
of recelpt of a copy of this order,
reguesting him to appoint him in any post

E}L’_] in accordance with his Medical Standards.
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The applicant in his representation may indicate
the categoriesLyhich he can be considered

for appointment as per his Medical Standards.

b) If such a representation is received from
the applicant by the General Manager within
the stipulated period, the General Mahager
shall dispose of that representation within
three months from the date of receipt of
the rppresentation in accordance with law
after ascertaining the position from the

concerned Division.

The 0.A., is ordered accordingly at the

admission stage itself. No costs.

PARAME SHWAR R .RANGARAJAN,
MEMBER (J} MEMBER (A}
Date: 2nd September, 1997, ]
Dictated in open Court.
. ji —aff.
SSS. DR j)

C.C. by Ffiday.
(B.0.)
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